CENTRAL ELECTRICITY REGULATORY COMMISSION

NEW DELHI
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Record of Proceedings

At the outset, the learned counsel for the Petitioner, RKMPPL, in Petition No.
282/MP/2021, submitted that the Petitioner has filed the response dated 8.6.2026 to the
Affidavit filed by the Respondents, Telangana Discoms, dated 19.12.2025, as permitted
by the Commission vide Record of Proceedings (RoP) dated 6.5.2026. He further
submitted that the Respondent, PTCIL, has paid the principal amount towards the
monthly bills; however, the LPS amount is yet to be paid. Therefore, once the principal
amount is paid, LPS has to be eventually paid to the Petitioner. He also pointed out that
the issue raised by Telangana Discoms regarding the revenue earned by the Petitioner
through third-party sale of power is also baseless and has already been clarified by the
Petitioner.

2. The learned counsel for the Telangana Discoms submitted that they have received
the response of the Petitioner only on 13.7.2026 and PTCIL has not even filed its
response to the same in compliance with the RoP dated 6.5.2026. He further submitted
that PTCIL may be directed to comply with the directions of the Commission.

3. The learned counsel for PTCIL submitted that PTCIL has paid the principal amount
to the Petitioner. The only dispute that remains in the present Petition is the payment of
LPS and the difference in amount computed by the Petitioner and Telangana Discoms.
While supporting the methodology adopted by the Petitioner, he further submitted that the
LPS has to be paid on a compounding basis. He further submitted that as per the affidavit
dated 10.10.2025 filed by PTCIL, the LPS amount due from the Telangana Discoms is
around Rs 90.47 crore. While highlighting the conduct of the Telangana Discoms, he
further added that they are shying away from participating in the reconciliation process in
respect of the outstanding amount payable by them to PTCIL. He further submitted that
PTCIL may be permitted to file a response as per the directions issued vide RoP dated
6.5.2026, if any, within a week.

4, Further, the learned counsel for the Petitioner and the learned counsel for PTCIL
made a similar request for a direction to Telangana Discoms to pay at least the calculated
LPS amount of Rs. 62.83 crore, which was admitted by them vide affidavit dated
12.8.2025.

5. Based on the request of the learned counsel for PTC, the Commission permitted
PTC to file its response as per the directions issued vide RoP dated 6.5.2026 within a
week.

6. The Petitions will be listed for the hearing on 18.8.2026.

By order of the Commission
Sd/-

(T.D. Pant)

Joint Chief (Law)
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